dl TEM NO 28 COURT NO. 8 SECTI ON XVI
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).13426/2006

(From the judgenent and order dated 28/02/2006 in CO No. 1456/ 2005 and order dated 5.5.2006 i
n R w.

No. 1130 of 2006 of The H GH COURT OF CALCUTTA)

SHYAMAL KUMAR ROY Petitioner(s)

VERSUS

SUSHI L KUVAR AGARWAL Respondent ( s)

(Wth prayer for interimrelief )

Date: 25/08/2006 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTICE S.B. SINHA

HON BLE MR JUSTI CE DALVEER BHANDARI
For Petitioner(s) M. Ranj an Mukherj ee, Adv.
For Respondent (s) M. Rana Mikherjee, Adv.

M. Siddharth Gautam Adv. for

M. Goodwi |l | ndeevar, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

| ssue noti ce.

M. Rana Mukher j ee, | ear ned counsel appeari ng for
t he r espondent accepts
noti ce.

In view of t he fact t hat a pure question of
law arises for consi deration in this

matter, no counter affidavit is required to be filed.

Put up on 22.9.2006 for final disposal



(Meenu Sethi) (Pushap
Lat a Bhardwaj)

Court Master Court M
aster



